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CENTRAL ADMINISTil/\T

Phool Sin@h

VS TRI3UKAL LUCKNOW 35NCK LUCKNOW

O rifin a l  ivpplication No. 3 40 of 1990

Union of In^lia & Ot

................................................Applicant

Versus

h e r s ............................................Responients

Hon’ bla Mr. Justice U .C .Srivastava , V .C .

Hon 'ble  Mr. K. Oba\ ya^ Member (A)

( By Hon

The name 

Smployment E:schan§:

ble Mr, Justice U ,C .Srivastava/VC)

of the applicant was sponsore-i by the 

Luc3<now v iie  letter dated l f .l 0 .1 9 8 f

and as such the applicant was offered the job to worK as

contingent Empty D 

per day. The appl 

but actually he jo 

Driver . According 

certificate  for wc 

services of the aj 

iatefl 5 .9 .1 9 9 0 , wl

he was ©iven an a

river on daily  wages basis @ Rs. 30/- 

icant was asked to join  by 3 1 .1 0 .1 9 8 9 , 

ined h is  3uty on 2 6 .1 0 .1 9 8 9  as a 

to the applicant he was also issued a 

rkin^' and he continuevi to work. The 

iplicant were terminated vide order 

ich order was communicated to him on 

1 2 .9 .1 9 9 0 . A&©ri^ved against the same, the applicant 

has approached this tribunal contenfiinf that of course

jpointment and a requisition  was sent to 

the employment e)£chan®e for the post of Driver, which was 

lyin® vacant ani. --here was no rhyme and reason for the 

respondents to te|:m.inate his services. I t  has been

that he has worked for more than 240 

such ?',is raejularisation in the last 

ot have been confirmed, 

pondents have not =ienied the facts that 

ying vacant and have also stated that 

oyees have already been appointed, but 

nded that the applicant was purely an^ 

ia ily  waje appoiritee and as such he has no r ifh t  to the

Conti..2/-

further contended 

days in a year as 

year -1^' should n 

2 . The res

the post is not 1 

some refular empl 

it has been conte



2

said post and as per rules he vjas required to put in two 

years as casual worker with at least 240 iays during each 

of two years for reeularisation ' and as such the applicant 

did  not work for 240 days during each of two years and as 

such he is not entitled  for regularisatioh . May it  be so, 

if  the post is lyinq vacant and no reeular appointment has 

been made, there appears to be no reason why the applicant 

should not be allowed to continue in service. Accordingly, 

the respondents are fiirected to allow the applicant to 

continue to work as :3river a§ain< In  case, there is no

criminal case its pen 

levelled  against him 

so Ion©; the re@ular 

case w ill also be co

iiing and there is no serious char®,es 

, he is entitled  to the said post, 

appointment is not made. The applicant^ 

isidered for reoularisatiOn, in case,

he fits  in within the same. VJith these observations, the

application is dispo 3ed of as above. No order as to costs.

Me

Lucknow Dated: 10 .12  

(RKA)

Vice-Chairman

.1992,

✓


